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THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH  NEW 

DELHI  

MEMORANDUM OF APPLICATION 

(UNDER SECTION 18(1) READ WITH SECTION 14, 15 & 17 OF THE 

NATIONAL GREEN TRIBUNAL ACT, 2010) 

 

ORIGINAL APPLICATION NO.  153    OF  2025 

 

BETWEEN: 

SUMITRA SAINI & ANR.                                        …APPLICANTS  

VERSUS 

 

DELHI DEVELOPMENT AUTHORITY & ORS.          …RESPONDENTS 

REPLY ON BEHALF OF THE APPLICANTS TO THE APPLICATION 

FOR IMPLEADMENT FILED BY THE APPLICANT VIKAS SAINI & 

ORS. 

MOST RESPECTFULLY SHOWETH :- 

1. That at the outset present application is liable to be rejected as the 

applicants have no locus standi to file and maintain the same as they are 

neither the necessary nor proper parties to the present proceeding. 

 

2. That the application filed by applicants Vikas Saini, Panna Lal Saini and 

Ashwani Saini, who are the encroachers of the waterbody’ land. They 

have no honour of the Court’s order, therefore, they are raising 

construction over the waterbody despite the status quo order passed by the 

Hon’ble High Court in WPC-11400/2022 filed by the Applicant Panna 

Lal Saini & Ors. 

  

3. That it is pertinent to mention here that the applicants Panna Lal 

challenged the demarcation Notice dated 10.06.2022 in WPC-

11400/2022, thereby fixed a date 13.06.2022 for survey the waterbody 

land, as the same notice was challenged in the last week of July, 2022, 

when the survey has already been conducted on date fixed i.e. 

on.13.06.2022, which the date mentioned in the notice dated 10.06.2022 
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by concealing the knowledge of the survey, because the son of applicant 

Panna Lal participated the survey conducted on 13.06.2022.  

 

4. It is pertinent to mention here that the Survey /demarcation report and 

MAP were finalised on 08.07.2022, and when they came to know that the 

said encroached property of waterbody specifically showing in the survey 

map as part of waterbody, wherein, they recently raised unauthorised 

construction. Thereafter, the applicants Panna Lal & Ors. approached the 

Hon’ble High Court in WPC-11400/2022 and succeeded to mislead the 

Hon’ble High Court by concealing the fact of survey conducted on 

13.06.2022 and report and Map finalised on 08.07.2022 and Hon’ble 

High Court grant status quo order. Despite the status quo order, they 

raised unauthorised construction upon the waterbody land. It is necessary 

to bring to the knowledge of this Hon’ble Tribunal that the said final 

Demarcation Report and Mao dated 08.07.2025 has not been challenged 

before any forum from any of the parties and has become final.  

  

5. That the original Applicants have filed the present Petition for revival of 

the Waterbody Khasra No.20 land measuring 7-17, situated in village 

Khirki, South Delhi.  

 

6. That the applicants in IA No.554/2025 are the encroachers of the Land of 

the waterbody Khasra No.20, situated in village Khirki, South Delhi. It is 

pertinent to mention here that The applicants Vikas Saini and his 

accompanying have approached the Ld. tribunal with malafide intention. 

The Applicants wanted to mislead the Ld. Tribunal. Because, the original 

Applicants have come to the Tribunal for revival of the waterbody and to 

clean the waterbody by illegal parking and dumping yards.  

 

7. That vide final order dated 07-08-2019 passed in WPC-9372/2015 filed 

by the Original Applicants, the Hon’ble High Court has directed the Govt 

to revive the waterbody:- 
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“4. In view of the above, no further orders are required to be passed in 

this petition except to direct that once the land has been demarcated, all 

efforts would be made by the Respondents to remove the encroachment on 

the said land and ensure that all steps are taken to revive the said water 

body”.  

 

8. That the land was demarcated on 13.06.2022 and demarcation report and 

map were finalised on 08.07.2022, but no efforts were made by the 

government/ DDA or other department for revival of waterbody Khasra 

no.20, Village Khirki and the Original Applicants have no other option 

but to approach the Hon’ble Tribunal for revival of the waterbody.   

 

9. That it is pertinent to mention here that the Applicants have already given 

their right, what ever right they have in the waterbody Khasra no.20, 

Village Khirki, Delhi by filing an affidavit in Writ Petition No.9372/2015 

(Sumitra Saini & Anr. Vs. Govt. of NCT of Delhi & Ors.). Therefore, the 

Original Applicants have no personal interest in the land of Waterboy but 

have bonafide intention for revival of waterbody, and they are pursuing 

the same remedy above a decade. 

 

10. That the applicants Vikas Saini have malafide intention, thats why they 

approached this Tribunal by filing an application and wanted to be 

impleaded as parties to the Present Petition, when the Original Applicants 

have not made any prayer against them nor made them as parties to the 

present Original Application because the original applicants not here to 

decide the title of anybody but the original applicants have filed the 

present petition for revival of water body Khasra no.20, village Khirki, 

Delhi. 

 

11. That when the Applicants Panna Lal & Ors raised construction over the 

waterbody despite the status quo order dated 01.08.2022 passed by the 

Hon’ble High Court in WPC-11400/2022, the son/brother of the Original 
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Applicants approached the hon’ble High Court by filing the WPC-

3538/2025, wherein, notice was issued and status report was filed by the 

SHO Malviya Nagar, specifically states that upon enquiry, it is found that 

presently, the property bearing No.R-58/R-52, Khirki Extension, Malviya 

Nagar, New Delhi has been constructed upto the ground floor, first floor 

and second floor (phot enclosed). They further states that “The municipal 

Corporation of Delhi (MCD), upon receiving complaints has taken sealing 

action on property No.R-58/ R-52, Khirki Extension, and same has been 

sealed due to unauthorised construction activity. True copy of the Status 

report filed by the SHO Malviya Nagar, Delhi is enclosed herewith as 

Annexure A-1. 

  

12. That vide order dated 21.03.2025, passed in WPC-3538/2025, the Hon’ble 

High Court of Delhi impleaded the SDM, Hauz Khas as Respondent No.4 

in the Writ Petition and directed the Respondent No.4 SDM to file the 

status report clearly indicates the area of watebody existing in Khasra 

No.20, Village Khirki, Malviya Nagar, New Delhi-110017, which clearly 

demarcated boundaries, and extent of construction that has been carried 

out over the said waterbody.  

 

13. That in response to the said order, SDM Hauz khas filed a status report, 

which indicates the waterbody having land 7 Bighas 17 biswa and class of 

land is mentioned as Gair Mumkin Johad. The status report further states 

about vacant land is being used in illegal parking, newly constructed 

buildings etc. True copy of the status report filed by the SDM in WPC-

3538/2025 is annexed herewith as Annexure A-2. 

 

14. That vide letter dated 21.08.2025 sent by the MCD to DY. Commissioner 

of Police to lodged FIR against the applicants Vivek Saini and his 

accompanied. True copy of the extract of the letter dated 21.08.2025 is 

enclosed herewith as Annexure A-3. 
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15. That the applicants/ interveners have deliberately and intentionally to 

prejudice the mind of this Hon’ble Tribunal have made totally false 

allegations which hae not been substantiated neither they are otherwise 

sustainable. 

 

16. That the Original Applicants has come before the Hon’ble Tribunal for 

revival of waterbody existing in Khasra No.20, Village Khirki, which has 

been directed by the Hon’ble High Court in final order in WPC-9372/2015 

filed by the Original Applicants. It is further stated that the question of 

impleadment of a party has to be decided on the touch stone of order 1 

Rule 10 CPC which provides that only a necessary and proper party may 

be added. However, the Original Applicants approached the Hon’ble 

Tribunal against the Govt. entities who are not performing their duties for 

revival of water body existing in Khasra No.20, when the same was 

ordered by the Hon’ble high Court in WPC-9372/2015. 

 

17. That in the facts and circumstances of the present case, the Applicants 

/interveners cannot , by any stretch of imagination be said to be either 

necessary and proper parties to the suit. They cannot revive the water body 

as all the relief claimed against the parties already made in the present 

case.  

 

18. It is pertinent to mention here that these peoples showing themselves like 

they wanted to revive the waterbody but on the contrary, they are 

occupying the waterbody in the garb of litigation. Which proved from their 

conduct, when they raised illegal construction over the waterbody despite 

the status order. 

 

19. The Original Applicants states that false and frivolous allegation have 

been made by the Applicants in the application and it is the Oribinal 

Applicants who have been litigating for many years to remove all those 

6
390



people who have been illegally encraoched upon the land of Waterbody 

existing in Khasra No.20, village Khirki and the Original Applicants wants 

this land to be free from encroachers so that the same can be used for 

public benefits. 

 

20. That the contents of the application are false and are based upon the 

manipulated story and it is not required to answer it parawise, hence the 

facts mentioned in the application are denied as wrong and no need to 

answer it parawaise.  

 

21. That it is reiterated that the present application is actuated with malafide 

and therefore, laible to be rejected at the threshold itself.  

 

The prayer clause of the application is wrong and denied and it sis 

submitted that no relief can be granted to the application/interveners as 

the present application is in fact an indirect to linger on the process of 

revival of waterbody, which is not permissible as clearly shows their 

intention to stop the process of revival of waterbody existing in Khasra 

No.20, Village Khirki, Delhi, therefore, the present application is liable to 

be dismissed with exemplary costs. 

It is prayed accordingly. 

 

Original APPLICANTS 

 

THROUGH:- 

 

 

JusticeCrafts Attorneys & Consultants LLP 

        Yash Vardhan Kaushik 

W6-C, Tiger Lane, Sainik Farm, New Delhi 

Mob:9990226669 

DATE:11.11.2025                                          justicecraftattorneys@gmail.com 

PLACE: NEW DELHI                                         

DATE:11.11.2025                            

PLACE: NEW DELHI                                    
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ened the 

THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW 
DELHI 

as-3ea in 

my 

present 

(UNDER SECTION 18(0) READ WITH SECTION 14, 15 & 17 OF THE 
NATIONAL GREEN TRIBUNAL ACT, 2010) 

BETWEEN: 
SUMITRA SAINI & ANR. 

MEMORANDUM OF APPLICATION 

ANITA 
Area: s Razr 

Deii, inci 

Regn. No. 

ORIGINAL APPLICATION NO, 153 OF 2025 

DELHI DEVELOPMENT AUTHORITY & ORS. ..RESPONDENTS 

1, Sumitra Saini , AGED 71 YRS, W/O Jai Singh Saini R/O HNo. 159, Village 
Khirki, New Delhi do hereby solennly affirm and declare as under: 

A PIU5Iam Applicant No.l in the aforesaid suit and as such conversant with the 
facts ofthe case and competent to swear this affidavit. 

25-03-203 

VERSUS 

fhat tladaccompanying Reply has been drafted by my counsel under my 
Expiry Dastriagn and the contents of the same are read over to me which are 

VERIFICATION: 

..APPLICANTS 

trend correct and be read as part and parcel of this affidavit and are not 

yesh 

AFFIDAVIT 

Verified at New Delhi on this 

I herein for the sake of brevity. 

EPO NENT 

ublle, Nevy Delh! 

I3 NOV 2025 

day of 

contents of the above affidavit are true and correct to the best of my knowledge 
and belief and nothing material has been concealed therefrom. 

DEPONENT 

2025 

, 2025 that the 

DEPÓNENT 
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hs 
sigha 

in 

my 

pres 

THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW 
DELIII 

(UNDER SECTION 180) READ WITH SECTION 14, 15 & 17 OF THE 
NATIONAL GREEN TRIBUNAL ACT, 2010) 

BETWEEN: 

th 
rea. 
hist:.c 

SUMITRA SAINI & ANR. 

ANITA 

DELHI DEVELOPMENT AUTHORITY & ORS. 

Area: Tis Haz 

Deihi, idi. 
Regr:. N 19537 

MEMORANDUM (OF APPLICATION 

Govt 

ORIGINAL APPLICATION NO. I 53 OF 2025 

Date 

1, Sandeep Saini , Aged 50 YRS, S/o Jai Singh Saini R/o H.No. 159, Village 

Khirki, New Delhi do hereby solemnly affirm and declare as under: 

EE-2030, 

VERSUS 

I am Applicant No.1 in the aforesaid suit and as such conversant with 

.Ahe, facts of the case and competent to swear this affidavit. 

VERIFCATION: 

AFFIDAVIT 

CERTIFiED T THE DEPONENT 

That the accompanying Reply has been drafted by my counsel under 

myn�truction and the contents of the same are read over to me which 
atttue and correct and be read as part and parcel of this affidavit and 

are not repeated herein for the sake of brevity. 

ubllc, Nov Delh! 

...APPLICANTS 

...RESPONDENTS 

I"3 NOV 2025 
day of 

T1'3 NOV 2025 

Verified at New Delhi on this 

contents of the above affidavit are true and correct to the best of my knowledge 

and belief and nothing material has been concealed therefrom. 

DEPONENT 

2025 that the 

DEPONENT 
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